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INTRODUCTION

I, the Chairman, Committee on Public Undertakings, having been
authorised by the Committee to submit the Report on their behalf, present
this Fifty-fourth Report on the action taken by Government on the re-
commendations contained in the Fifty-first Report of the Committee on
Public Undertakings (Fourth Lok Sabha) on the State Trading Corpo-
ration of India Ltd.

2. The fifty-first Report of the Committee on Public Uudertakings
was presented to Lok Sabha on the 30th April, 1969. Government fur-
nished their replies indicating the action taken on the recommendations
contained in the Report on the 29th October, 1969. Further replies
were received on the 24th November, 1969.

3. The replies of Government to the recommendations in the afore-
said Report were considered and approved by the Committee on the 15th
and 25th November, 1969. The Committee authorised the Chairman to
finalise the Report on the basis of the decision of the Committee and
present it to Parliament.

4. The Report has been divided in the following five Chapters:—

(i) Report.

(ii) Recommendations that have been accepted by Government;

(iii) Recommengdations which the Committee do mnot desire to
pursue in view of Government’s reply;

(iv) Revommendations in respect of which replies of Government
have not been accepted by the Committee.

(v) Recommendations in respect of which final replies of Govern-
ment are still awaited.

5. An analysis of the action taken by Government on the recommenda-
tions contained in the Fifty-first Report of the Committee on Public Under-
takings (Fourth Lok Sabha) is given in Appendix I. It would be observed
therefrom that out of 35 recommendations made in the Report, 80 per
. cent have been accepted by Government, the Committee do not desire to

pursue 857 per cent of the recommendations in view of Government’s
replies and replies to 11:43 per cent of the recommendations are still

awaited.

M. B. RANA,
Chairman,
Committee on Public Undertakings.
NEw DELHI;
December 15. 1969.
Agrahyana 24, 1891 (S). J
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CHAPTER 1
REPORT

A

The Committee would like to record that replies of Government to the
recommendations contained in the 51st Report of the Committee on Public
Undertakings (Fourth Lok Sabha) on State Trading Corporation of
India, New Delhi were received in time and to the satisfaction of the Com-
mittee.

2. The Committee would like to stress that final replies of Government
to recommendsations at Serial Nos. 15, 26, 29 and 34 may be furnished to
the Comnittee without any further delay.



CHAPTER 11

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED
BY GOVERNMENT

Recommendation (Serial No. 1)

The Conunittee agree that in a mixed economy the State Trading
Corporation would best discharge its role as an ‘efficient catalyst, a deve-
loper, and pace setter’. The Corporation should also conduct its affairs as
to earn the confidence of trade. Whether in public or in private sector,
by adopting a helpful attitude towards all engaged, in common endeavour
of boosting up India’s developing economy. The Committee note the
assurance given by the Secretary, Ministry of Foreign Trade and Supply
that ‘STC has not, cannot and will not overstep its functions’. The Com-
mittee would also like the STC to examine carefully the criticism made
by various interests about its working. (Paragraph No. 2.12)

Reply of Government

The recommendation has been noted. The Corporation has been asso-
ciating the trade in all important matters connected with exports and im-
ports. It is now giving special attention to this aspect and trying to
evolve a formalised system of communication at the level of Chambers
of Commerce, commodity and industry associations. Its relationship
with trade and industry will be one of constant consultation and com-
munication, and will eventually cover the entire area of export marketing,
exchange of information regarding marketing opportunities, capacity and
quality of manufactures, problems of production of such maaufactures for
export, costing, pricing and marketing strategies. This will enable the
Corporation to take into account the views of the trade and industry in its
operations and thus generate mutual trust and goodwill.

(Min. of F.T. & SOM. No 24(3)|69-ST dated 29-10-1969).

Recommendation (Serial No. 2)

3.7. The Committee find that the STC is satisfied with its present
trading activities, a view that they (Committee) are unable to share.
Considering the large organisational set up of the Corporation and the
capital employed by it, the present share of STC in the country’s trade
is only 3 to 4 per cent. Moreover the value of exports made. by the
Corporation in 1967-68 has fallen by Rs. 7.5 crores in comparison to
the exports of the previous year (1966-67).

2
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3.8. The Committee are of the view that the Corporation should en-
large its share in country’s export trade. Apart from making concerted
efforts to protect its past level of export, the Corporation should try to
boost it up and give preference to develop new fields of exports. The
Corporation should fix up an annual export budget for itself and strive to
adhere to the target. The Committee note that the Corporation has intro-
duced a regular and continuous consultation with trade backed by re-
organised foreign offices to provide as service bases to Indian Industry and
hope that they would continue a sustained effort to increase export of new
items and to new areas.

3.9. The Committee note that a trend in the improvement of the
STC export effort is in evidence (as per provisional figures of 9 months)
and hope it will be followed up. (Paragraph Nos. 3.7, 3.8 & 3.9).

Reply of Government
The recommendation has been noted.

The Corporation’s exports have more than doubled from Rs. 23.6
crores in 1967-68 to Rs. 48.5 crores in 1968-69. The Corporation has
fixed a target of Rs. 60 crores for 1969-70 and taking into account
the export orders received by it, it appears that the target of Rs. 60
crores in the current year will be met. The Corporation is thinking of -
higher targets of exports in the coming years.

The Corporation is already in the process of re-structuring its foreign
offices, organising regional bases and developing new market strategies to
maximum exports.

(Min. of F.T. & S. O.M. No. 24(3)/69-ST dt. 29-10-69).
Recommendation (Serial No. 3)

The Committe agree that canalisation is no doubt a question of policy
which Government was only competent to decide. They would, how-
ever, suggest that the canalisation of import of a commodity through STC
may be done if it serves the public interest. They would also stress that
before canalisation of import or export of commodities was decided upon
all the important factors including the capacity of the Corporation shoul.d
be taken into consideration. They recommend that after canalisation is
decided upon, the Government mrust exercise vigilance to see that it sen.red
the purpose for which it was undertaken. The Committee would also like
that the reasons leading to the decision for canalisation of import or ex-
port should be made public so that the traders belonging to .Pubhc and
Private sectors were fully informed of the Government’s intertion and no
toom for misunderstanding was left in the minds of public. The Committee
feel that after canalisation through STC has been decided by the Govern-
ment, greater responsibility devolves on STC to ensure that users require-
ments were met satisfactorily, regularly, promptly and at competitive fates..

(Paragraph 3-21). -
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Reply of Government

The observations made by the Committee have been noted. Govern-
ment have recently set up an  Inter-Ministerial Committee under the Chair-
manship of the Chief Controller of Imports and Exports for reviewing
periodically the working of the canalisation of import and export of com-
modities through the STC and MMTC and to find expeditious solutions
to procedural problems. The Committee will take/recommend such

action as it found necessary from time to time to ensure that the canalisa--
tion system works smoothly.

(Min. of FT & S.O.M. No. 24(3)69/ST, dt. 29-10-1969).

Recommendation (Serial No. 4)

During evidence before the Committee it was mentioned that TIndian
goods cxported to certain (East-European countries got diverted to West
European countries. The Committee trust that Government would take
necessary steps to ensure that this type of re-export is ‘limited to the ex-
tent that is incidental to international trade’ ‘and is carried out with the
knowledge of Government. (Paragraph No. 3.27)

Reply of Government

The Government accepts the recommendation. Various preventive
measures have been taken by the Government to keep such diversions
to the minimum, if not to eliminate them altogether.

(Min. of F.T. & S. O.M. No. 24(3)/69-ST dt. 29-10-69).
Recommendation (Serial No. 6)

The Committee note that State Trading Corporation has been able
to explore markets for the export of Railway Wagons, but they are con-
cerned to find that supplies in respect of Hungarian and South Korean
orders were delayed. Non-adherence to time schedule for delivery of
goods may affect international goodwill affecting the Corporation’s exports
to new markets. (Paragraph No. 3.43)

Reply of Goverament

The recommendation has been noted. Every effort is being made by
the STC to adhere to delivery schedules.

(Min. of FT & S.OM. No. 24(3)|69-ST, dt. 29-10-69).

Recommendation (Serial No. 6)

The Committec fecl that till such time as the manufacturers hzfve
acquired adequate expericnce of manufacture otsopmmcawd engineering
equipments, it would be advisable to keep some margin of -time in reserve
for future contracts. For existing commitments, the Corporation should
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spare no pains to honour the existing time schedule, consistent with the
required standard and specifications. They also feel that markets of deve-
loping countries in Africa and Middle East need be tapped to step up export
of engineering products. (Paragraph No. 3.44).

Reply of Government

The recommendation has been noted by Government and the State
Trading Corporation.

[Min. of FT & S.0.M. No. 24(3)/69-ST, dated 29th October 1969.1

Recommendation (Serial No. 7)

The Committee suggest that the State Trading Corporation should
enlist the assistance of the Export Promotion Councils, leading manufac-
turer organisations and make greater use of the field services available to
them through their show-rooms and foreign offices and draw up a con-
crete programme for increasing exports. The emphasis should be to in-
crease the exports in non-traditional items particularly, engineering goods,
in which the country has developed impressive capacity. Servicing facili-
ties, particularly for engineering goods. should also be arranged so as to
assure the customers of after sale service. (Paragraph No. 3.51).

Reply of Government

The Corporation is a member of several Export Promotion Councils
and actively participates in their activities. The Corporation enlists the
assistance of manufacturer organisations; many of the leading manufac-
turer organisations are the State Trading Corporation’s business associates
in the export of goods. Further efforts to enlist the assistance of Export
Promotion Councils and leading manufacturer organisations will also be
made as recommended by the Committee.

The Corporation is presently organisine its foreign offices and draw-
ing up a concrete programme for increasing exports. It has already set
a target of Rs. 60 crores for 1969-70 against its exports of about Rs. 48
crores during the year 1968-69. Its target for export of engineering goods
for the year 1969-70 is Rs. 8 crores. It has already secured orders for
a variety of non-traditional items like finished leather to U.S.A., shoe up-
pers and garment leather to Europe, radiator fittings, hand tools, cycle
parts, valves, compressors, bulb holders, bars and coils, M.S. Ingots: stet.al
wire ropes, steel tubes, etc., to various countries. The Corporation 1s
planning to afford all facilities to its customers including after sales

service by posting its own_sales encineers in its Foreign Offices.
[Min. of F.T. & S., O.M. No. 24(3)/69-ST, dated 29th October 1969.]
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Recommendation (Serial No. 8)

The Committee note that the complaints of the Russian users were
to the effect “that leather of the Indian shoes was not waterproof, stitch-
ing and workmanship was poor.” As far as quality of leather and the
water proofing are concerned, the Committec suggest that the assistance
of the Central Leather Rescarch Institute may be elicited. The Com-
mittec see no reason why it should not be possible to improve the quality of
workmanship with the experience that the STC and its suppliers had gath-
ered over the years. The Committee feel that since Russia offers a poten-
tially promising market for export of shoes, no effort should be spared to
organise the exports on sound basis to ensure supply according to speci-
fied quality so as not only to reduce to the minimum the rejection of shoes
but also to win larger orders.

(Paragraph No. 3.63)

Reply of Government

The Government accept the recommendation. Every effort will be
made to organisc exports of shoes on sound basis. The Corporation is
endeavouring to cflect technical improvements in the units engaged in pro-
duction against its export contracts through rigid in-process control through
its field staff. Through a joint programme with organisations such as
National Small Industries Corporation (NSIC), Organisation of the
Development Commissioner for Small Scale Industries and the D.G.T.D,,
the STC has been able to undertake a programme of semi-mechanisation
for the hand made sector. The NSIC is gradually offering Hire Purchase
facilities to the export oriented units for mechanisation under this scheme
on a priority basis.

The STC has also been successful in grouping the small units into lar-
ger and economic operations who are in a position to take various measures
towards development such as mechanisation, process improvement etc.

Water proof leather was not available in the Indian Tannerics. How-
ever with the assistance of Central Leather Research Institute, and also
with cooperation of the private tanneries, it has now been possible for the
STC to develop water proof leathers as per requirements of the foreign
buyers,

[Min. of F.T. & S., O.M. No. 24(3)/69-ST, dated 29th October 1969.]

\
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Recommendation (Serial No. 9)

The Committee are concerned to learn that the State Trading Corpo-
ration propose to go in for a manufaeturing unit for shoes. The Com-
mittee feel that the main objective of the Corporation, as its name
suggests, is trade and normally it should not on its own undertake manu-
facturing activities unless they were operating in exeeptional circumstances.
Moreover, the State Trading Corporation has been claiming over
the years that it provided a much needed channel for small and
medium scale manufacturers of shoes to market their products. The Com-
mittee would, therefore, suggest that the State Trading Corporation should
enlist the support of Central Leather Research Institute and also of small
scale service centres and other related organisations in order to bring about
the desired improvement in the quality of manufacture. If the Soviet
customers insist on having machine made shoes, the State Trading Corpo-
ration should examine how far the existing units who have experience of
exporting quality shoes to Soviet Russia could be assisted to mechanise
their production through the assistance of other Government organisations.

The Committee would like Government to give the matter
serious consideration. As pointed out by the Committee later in the report
the experience of State Trading Corporation in manufacturing line has not
been a happy ore.

(Paragraph Nos. 3.68, 3.69.)

Reply of Government
The recommendation has been noted for consideration.

[Min. of FT & S, O.M. No. 24(3)/69-ST, dated 29th October, 1969.]

Final Reply of Government

The matter has been considered further. The Government accepts
the recommendation.

[Min. of F.T., U.O. No. 24(3)/69-ST., dated 24-11-69]
Recommendation (Serial No. 10)

The Committee regret that the wig trade suffered set backs and its
export performance was no where near the estimates. The quality of
exported product and the performance of the foreign firms as distributing
agents were far from satisfactory and the firm went into liquidation. The
Comnmittee feel the proper assessment of the firms’ financial standing and
capacity to handle the business was obviously not made before the
agreement was sighed. The Committee also feel that the background



under which agreement with the firm was signed, needs to be investigated.

Morcover, S.T.C. is a trading Corporation which should normally refrain
from indulging in the manufacture of products.

The Committee recommend that:—

(i) the working of the wig factory should be revitalized with a
view to explore the possibility of utilising its full capacity and
diverification should be in a related line with assured market
and without too much capital investment and overstaffiing;

(ii) strict inspection of quality of goods for export be enforced;

(iii) assessment of financial stability and reputation of distributing
agents abroad be effectively made before entrusting the distri-
bution work in future.

The Committee note that the Corporation has attempted to find new

markets by holding exhibitions etc., in Finland and hope they would
succeed.

(Paragraph No. 3.78)

Reply of Government

The position regarding the above points is indicated below seriatim:

(i) After the marketing arrangements with M/s. Fashion Tress of
Miami, U.S.A., were terminated in 1968, discussions have
been held by the State Trading Corporation with leading Ame-
rican companies for marketing hair products manufactured by
Wig India in the US.A. and for securing technical assistance
aimed at further refinement of hair processing as well as wig
manufacturing techniques. With a view to strengthening
marketing arrangements and utilising available capacity to the
maximum extent, attempts have been made to introduce the
products of Wig India in new markets and the Corporation is
now selling these products in ten different countries in North
America, Europe and the Middle East. New markets have
been developed in West Germany and goods valued at U.S.
$37.512 have already been shipped and further orders valued
at US. $1,69,063 are being executed. Shipments have also
been made to Rotterdam, Brussels, Helsinki, Vienna and
Montreal. Business with Yugoslavia has also been built up.

With a view to diversifying production, Wig India is considering
the possibilities of entering into collaboration arrangement with
an English firm, viz,, M/s. Eylure Ltd., London for the manu-
gacture of eye lashes. This will enable them to utilise short
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length hair and to employ labour already available for produc-
ing a minor beauty aid which has great possibilities of deve-
lopment.

(ii) Wig India has tightened the quality control measures at each
stage of 'production such as sorting, washing. hackling, acid
treatment, bleaching. dyeing, wig making etc. The checks are
exercised while the work is in progress and inspections are
carricd out by supervisory staff.

iii) The recommendation has been noted. The Corporation s
making a careful asscssment of the financial stability and repu-
tation of the firms before entrusting distribution work to them.

[Ministry of F.T. & S., O.M. No. 24(3) 69-ST., dated 29-10-1969.]

Recommendation (Serial No. 11)

The Committee note the cflorts made to export bananas by way of
‘Commercial Research’ but are concerned over the heavy losses (Rs. 24
lakhs) this venture has suffered. They agrec with the present thinking of
the Government that canalisation >f this item nccd not be undertaken for
the present. For the existing trade, it would be advisable for the corpo-
ration to bring down packing and freight expenses and ensure export of
bananas of specified quality.

(Paragraph No. 3.85)
Reply of Government

The recommendation has been noted. The Carporation is  not at
present exporting bananas. It would undertake cxport of bananas on a
commercial basis when it becomes a workable proposition as a result of
eflecting economies in packaging and occan freight.

[Min. of F.T. & S.. O.M. No. 24(3)/69-ST, dated 29th October 1969.]

Recommendation (Serial No. 12)

The Committee feel that losses ranging from Rs. 5 lakhs to Rs. 11
lakhs on a single item of cxport cannot possibly be passed over as just
‘promotional developmental® losses. They would like the Corporation and
the Ministry to investigate into the losses on the export of 15 items men-
tioned under para 3.86 of the Report to find out real reasons. behind
them.  They should also devise suitable measures t> minimise. if not
¢liminate such losses in future.

(Paragraph No. 3.93)

Reply of Government

The recommendation is noted. The reasons which led to the losses
on the export of the commodities referred to in this recommendation have
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been examined by the Cornosation and by this Ministry. In certain com-
modities, e.g., coir yarn, cotton belting and tyres and tubes, the losses
can be attributed largely to unforeseen circumstances which arose out of
the devaluation of the rupee. In these cases contracts were entered into
Yefore devaluation. The abolition 0; cash assistance and export incentives
and the increase in cost of imported components/raw materials which fol-
lowed immediately after devaluation contributed to the lasses in the exe-
cution of these contracts.

In the case of most other commodities losses arose because of the fact
that intcrnal prices were higher than isternational prices. How_evcr, STC
decided to bear the losses involved in the export of these commodities, as
part of its export promotion efforts.  Some of these items have since been
exported by STC without any loss, e.g. Deoiled groundnut cake, Raw
Petroleum coke, cotton tixtile and cotton yarn.  In the case of figured and
wired glass, art silk fabrics; B. Twills, jute twin and jute bags, STC has
been able to reduce the losses in subsequent cxports.  Exports, of walnuts
have been given up as the circumstances necessitating their  exports Dy
STC no longer cxist. No export of Gum Rosin was undertaken by STC
during 1968-69 and the current year as the indigenous prices were very
high “compared to international prices.  Export of bananas is not being
made at prosent and will be resumed after cconomics have been cffected
in packaging and ocean freight.

IMin. of FT & S O.M. No. 24(3)/69-ST, dated 29th October, 1969.]

Recommendation (Seris] No. 13)

The Committee note that by und large the Corporuﬁon has been able
to supply the items imported by it (canalised and non-canalised) at prices
nat more than the ruling prices.

(Paragraph No. 3.100).

Reply of Government

The comclusion has been nopted.
[Min. of F.T. & S.. O.M. No. 24(3)/69-ST, dated 29th October 1969.] -

Recommendation (Serial No. 14)

The Committec are not <atisficd with the explanation given by the
Corporation for the loss of Rs. 28-73 lakhs suffered on the  import  of
mercury in 1966-67. They are unable to understand that when mercury
was peeded to meet urgent requirements in the country. its import was
delayed as the funds could not be released in time. The Committee is of
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the view that the agreement for such hcavy imports should not have becn
agreed to witheut assuring the availability of required foreign creditjex-
change. The Committee also feel that the STC should have explored all
meane to see how best they could retrieve the position in order to reduce
the losses ty the minimum. The Committee suggest that:—

(i) The provision of this agreement should be thoroughly examined
and defects or lacuna noticed should be noted to avoid  re-
currence of such a situation in future:

(ii) The foreign cxchange in such imports of urgently nceded
items should be allocated on priority basis and no delay should

. be allowed in importing the goods after a contract has Seen
signed;

(iii) Price variation clause may be incorporated in  the  contracts
with intcrnational firms which may be invoked in the event of
sharp variation in price;

(iv) Timely supply of Such imported items should invariably be
ensured by the Corporation. ,

[Paragraph No. 3.109.]

. - Reply of Government

The recommendation has been noted.
[Min. of F.T. & S. O.M. No. 24(3)/69-ST, dated 29th October 1969.]

Recommendation (Serial No. 16)

The Committee arc concerned to note the widespread criticism about
STC handling of the import of Nylon yarn and that there were also com-
plaints about the quality of imported yarn. The C ommittee suggested that
the commodities imported to supplement the indigenous production should
only be imported after taking into account the indigenous production.

| [Paragraph No. 3.125.]

Reply of Government

It is submitted that some of the criticism agaihst S.T.C.’s handling of
impart of nylon yarn should be viewed in the background of the conftict
of interests between spinners and weavers. While the spinners were not
intercsted in import of nylon varn, the weavers were keen about its import
and in its availability at reasonable prices. The STC's operation ¢ontribut-
ed to bringing down the prices to a reasonable level. The STC. how-
ever. curtailed and later stopped imports when supplies became available
at reasonable prices.

The qualities of yarn imported by the Corporation were determined
in consultation with a Consultative Committee consisting of both spinners
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and weavers set up by the Corporation and there have been no complaints
from. the actuul users of yarn, namely, the weavers about quality.

Governuent accept the Committees recommendation that imports to
supplement indigenous production should be made only after taking into
account indigenous production.

[Min. of F.T. & S., O.M. No. 24(3)/69-ST, dated 29th October 1969.]

Recommendation (Serial No. 17)

The Committee arc unable to appreciate the Corporation’s \iww that
sinee there is a high margin of profit available’ on tallow, with reicrence
to the prevailing market prices for substitute oil, its release price was fixed
'with a view to cnsure that while the allottees receive the material at reason-
able prices the surplus profit available is o -sped up by a governmental
ageney’ fop stepping up cexports of difficuli-to-scll items.  The Committee
teel that one of the objeets of canalising imports through STC is to ensure
supply of raw materials at reasonable price so- that the consumer is not ad-
versely affected.  They think that in this case interest of the consumer has
not been protected, as the high release price of tallow to soap manutacturers
was bound to be reflected in the ultimate product.  The Committee redom-
mend that the Government;/STC should keep its pricing policy of imported
items under periodical review with a view to avoid overburdening the
concerned industey and consumer. i

[Paragraph No. 3.1361

Reply of Government

- . .
The recommendation that Government/STC should keep its pricing policy
of imported items under periodical review with a view to avoid overburden-
ing the concerned industry and consumer has been noted.  Tallow imported
by the Corporation is released to the actual uscrs at prices fixed on the basis
of recommendation of 2 Committee set up by Government.  The Com-
mittes while fixing the release price of tallow takes into account the various
factors involved, for instance, the internal ruling prices of indigensus'y nro-
duced substitutes, and the nécessity of mopping up the margin available on
the imported material cte. The Committee periodically reviews the price
at which tallow 1o the actual users should be released.

[Min. of F.T. & S., O.M. No. 24(3)/69-ST. dated 29th October 1969.]
Recommendation (Serial No. 18)

The Commitice feel that it is cssential for the Corporation to have a
sound distribution policy, which should be subject to continuous review,
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to see that it is working satisfactorily. There should be a closer laison bet-
ween the Ministry/Departments, users and representatives of association.
The Committee suggest that the Corporation should make sustaincd etforts:-—

(i) to ensure timely supplies of requisite quantities of goods;

. (ii) to bring down prices, particularly for basic raw materials for
industries working in key sections; and

(iii) to gather information primarily about market condition etc. so
that distribution policy could be modified when nccessary.

[(Paragraph No. 4.6]

Reply of Government

The Corporation has noted the recommendation for guidance. The Cor-
poration has developed a formalised system of communication with the
industry and trade. and as a result, it is hoped that the Corporation will
be able to improve its services significantly.

iMin. of F.T. & S. O. M. No. 24(3)/69-ST, dated 29th October, 1969].
Recommendation (Serial No. 19)

The Committee note that a regular and well established quality control
department did not.exist in the Corporation. STC can earn a name and win
standing as an exporter only by cnsuring export of guaranteed quality of
goods. The STC being a State owned Corporation, owes greater respon-
sibility for enforcing quality both in exports and imports. The Committee
note that the Corporation has since set up a special quality control depart-
ment,  They would. however; suggest that the STC should take advantage
of the cxperience of industry and trade associations and other statutory
Government agencies in taking decision with regard to quality etc. of ihe
gonds to be exported and imported.

[Paragraph No. 5.9]
Reply of Government.

_ The recommendation is accepted. The Corporation has already set
up a quality control Department. The Corporation is making every effort
to maintain closc liaison with trade. industry and various Governinent. and
private organisations in order to take advantage of their experience oand
knowiledge in taking decisions about quality etc. of the goods to he exported
and imported. '

Min. of FT. & S. O. M. No. 24(3)/69-ST. dated 29th October, 19697,
Recommendation (Serial No. 21)

The Committee find that the Corporation appoints its associates/agents
for its indirect trade after satisfying itself about their standing, experience
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cte. They would, however, like to draw the attentian in this regard to the
following recommendation of the Public Accounts Committee, contained
in parit 18O of their 4th Report (Fourth Lok Sabha):—

“The Committee consider that as far as possible, the Staie Trading
Corporation should invite public offers so as to 2ct most experi-
enced and reliable distributors at the least margin of profit for
the import and distribution of their goods™.

(.Paragraph No. 6.12)

Reply of Government
The recommendation is accepted. The STC Reviewing Committee has
rone into the question of the appointment of agents for what the Corpora-
tion imports,  The Committee has recommended that the Corporativ in
itx commercial transactions has to be flexible in the use of Agents but it
must make sure that:—

(i) it uses agents only when they can do a more cffective  and
cheaper job than the Corporation itself:

(it) agency arrangements do not atfect adversely the interest of uscrs
and consumers of the product; and

(iii) fair prices, requisite quality and equitable distribution arc safe-
guarded.

[Min, of F.T. & S., O.M. No. 24(3)/69-ST, dated 29th October 1969.]
Recommendation (Serial No: 23)

he Committee are unhappy with the decision of the Govarnment o
hand-over such an important operation (price support operation) to S1TC
without assessing its capacity and experience.  They note that the Govern-
ment have realised the need of o separate organisation to deal with the pro-
blem and have appointed a Committee to go into the matter. It is hoped
that the Government would expedite the decision of the Committee for
setting up of a soparate organisation at an carly date.

(Para 7.7)

Reply of Government

The recommendation is noted. Government have agreed in principle
that separate corporations may be set up for dealing with jute and cotton,
respectively. Necessary action to implement this decision is being taken.

[Min. of F.T. & S., O.M. No. 24(3)/69-ST. dated 29th October 1969.]

Recommendation (Serial No. 24).

The Committee are unable to appreciate why the Handlooms and Handi-
crafts Exports Corporation and the State Trading Corporation were saddled
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-with the responsibility for carrying out price support operations for
Bleeding Madras which have resulted in a loss of over Rs. 61.42 lakhs so
far.  The Committce consider that if Government felt that there was a
case for affording relief to the Handloom industry emgaged in the manu-
facturc of Bleeding Madras, it would have been better to come forward
with a well considercd scheme before Parliament and taken approval to
the grant of subsidy in the special circumstances of the case.

The Committee need hardly point out that if the trade and Governineat
had shown vigilance and asscssed properly the trends of demand in the for-
.cign markct, they would not have found themsclves in the unhappy pusiton
of accumulation of large stocks with hardly any export demand.

The Committee would like Government to derive the necessary lesson
from this costly lapse and cnsurc that the STC or its subsidiarv are, not
~addled with financial burdens agcainst their better commercial judgment.

[Paragraphs 7.9, 7.10, 7.111

Reply of Government

The Handicrafts & Handlooms Export Corporation of India Limited was
‘the largest exporter of these fabrics. It was also concerncd with organising
production of these fabrics for export. It was anticipated that as in the
past therc may be a revival of the demand for Bleeding Madras in the
U.S.A. as a result of promotional efforts undertaken by the HHEC. It was
m these circumstances. that the HHEC was entrusted with the responsibility.

The observations of the Committec have been noted.
[Min. of F.T. & S.. O.M. No. 24(3)/69-ST. dated 29th October 1969.]

Recommendation (Serial No. 2§5)

The Committee note that the Corporation has effected latest improve-
ments in the sale of imported cars by allowing more facilities to the
customers. They would suggest that the Corporation should introduce
better auctioning arrangement to draw more bidders from all over the
«country and should attempt to reduce the time lag in the disposal of the
imported vehicles. STC may consider raising its percentagc of commission
on the sales of such vehicles from 10 per cent to a higher figure to enable
it to raise more margin of profits to be diverted to the sale of ‘difficult
1o sell’ items.

{Paragraph No. 7.21.!

Reply of Government

The State Trading Corporation has reported that monthly auctions have
heen introduced, with a view to avoiding locking up of capital for long
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periods.  The announcements about auctions are released to all the news.
pupers in India approximatcly two weeks in advance and repeated twice:
or thrice to attract more bidders. The market guide of prices obtained
by cars in previous auctions is also put up on a Notice Board of the STC
to cnable the public to have a realistic estimate of the price at which
particular make and model might be sold in the auction. The Corpora-
tion’s 10 per cent margin applics only to priority categories. like Tourism.
Rashtrapati Bhawan, Raj Bhawan, Ministérs of Cabinet rank in  the
Central Government and Chief Ministers of State Governments. As
regards other government departments. public undertakings, ctc.. the cars
are reicased only at Reserve Market Price. In auction also vehicles are
not released belows 124 per cent margin in normal cases unless it is felt
that a particular car, because of its condition or make is not likdy to be
sold for a better price in subsequent auctions.

[Min. of F.T. & S., O.M. No. 24(3)/69-ST, dated 29th October 1969.]

Recommendation (Serial No. 27)

The Committee feel that export aid to small scale industry <cheme
should continue to be with State Trading Corporation as ‘it is better
financially cquipped to provide assistance to small scale industry and has
developed an expertise in the promotion of exports’. The Committce urc
of the view that a closer coordination and concerted efforts between STC
and NSIC ure needed to increase the exports of small scale industry. They
fecl that the reorganisation of EASI division of the STC undertaken
tecently is a step in the right direction

[Paragraph No. 9.8°
Reply of ‘Government

The recommendation of the Committee  has  been noted. The State
Trading Corporation are now working in close coordination with NSIC
and also Development Commissioner for Small Scale Tndustries for organis-
ing cxports of small scale industries’ products.

[Min. of F'T. & S.. O.M. No. 24(3)/69-ST.. dated 29th October 1969.}

Recommendation (Serial No. 28)

The Commitice hope that the association of representatives of indus-
try ang trade with all the major trading activities of the . State Trading
Corporation as is proposed to be done. would help the Corporation to
take advantage of views and experience of the private bodies and thus serve
the interests of both private and public sectors industry effectively.

[Paragraph No. 10.2]
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Reply of Government

The Recommendation is noted. The State Trading Corporation has
heen increasingly consulting Associations of Representatives of various
industries and trade in respect of all major trading activitics undertaken
by it with a view to taking advantage of their advice and expericnice. It
has also been maintaining close liaison with the various advisory committees
set up at different ports in regard to quality of material to be imported,
time of shipment, etc. The Corporation has recently introduced a system
of rcgular consultations and discussions with various ‘business associates.
chambers of commerce,” etc. on a more formal basis periodically. The
measures, it is hoped would cnable the Corporation to serve the interests
of both private and public sector industries effectively.

[Min. of FT & S. O.M. No. 24(3)-69-ST. dated 29th October. 1969.]

Recommendation (Serial No. 30)

The Committee are happy to learn that the Corporation has recently
introduced a system of preparing monthly and quarterly report of the
activities of the Corporation and propose to introduce ‘performance budget-
ing system’. Results of the periodical activities would enable the Corpora-
tion to spot out the arcas: of weakness and suggest prompt remedial
measures. Such Reports, the Committee feel, should serve as a model to
other Public Undertakings and they should adopt ‘management accoun-:
tancy' in their undertakings also to direct their activities. Apart from this,
STC have enunciated more delegation of powers and have decided to bring:
younger managers into ‘decision making functions’. This is a welcome
feature.

[Paragraph No. 10.14]

Reply of Government

The recommendation is noted. Apart from the monthly and the
cuarterly reports the Corporation has introduced Performance Budgeting
System. Copies of monthly and quarterly reports are sent to the Bureauw
cf Public Enterprises regularly. The Burcau has already written to various
Ministrics regarding  adoption of a  system  of monthly  and quarterly
reporting.

[Min. of F.T. & S.. O.M. No. 24(3)/69-ST., dated 29th October 1969.]

Recommendation (Serial No. 31)

The Committec hope that with the implementation of the suggestions
nt the Reviewing Committee the Regional Offices and foreign offices would
he orgunised into efficient units of the Corporation. The foreign offices
should <erve as centres of information and service agency for the Indian
exports.

« [Paragraph 10.217
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Reply of Government
The recommendation is noted,
iMin, of F, T. & S. O.M. 24(3),;69-ST.. dated the 29th October 1969.]

Recommendation (Serial No. 32)

The Commitiee are highly disappointed to find that stores worth
Rs. 40-87 crores have been locked up in the 1967-68 involving loss of
interest amounting to Rs, 3:67 crores (approximately) per annum, exclud-
ing additional cost of storage, deterioration. supervision, ctc. The Com-
mittee urge on the Corporation and the Government to take some reme-
dinl measuregmithout any morce loss of time.

[Paragraph 11.6]

Reply of Government

The recommendation has been noted.  Every care is being taken by the
‘STC to plan and phase purchases according to needs and to maintain the

stocks at the minimum level.

Stocks were reduced to the level of Rs. 30-66 crores on 31st March
1969, The position of stocks held on 31st March. 1968 and on 31st
March, 1969 was as follows :—

(Rs. crores)
, 31-3-1968  31-3-1969
A. Stocks in hand and with handling

agents/selling agents 36:62 25-44

B. Goods in transit 425 5-22
40-87 30-6A

Turnover 141.23 167.2

Min. of F. T. & S. O.M. 24(3)/69-ST., dated the 29th October 1969.}

Recommendntion (Serial No. 33)

The Committee are perturbed to note that the value of doubtful debts
has gone up from Rs. 8.7 lakhs on 3ist March, 1967 10 Rs. 18.97 lakhs
on 31st March, 1968. They are also concerned to find that the percentage
of dehtors to sales has gone op in the years 1966-67 and 1967-68 as
compared o the year 1965-66. They would urge upon the Corporation
1o take cffective measures to recover the outstanding debts.

[Paragraph No. 11.10]
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Reply of Government
The Corporation has reported that Rs. 1897 lakhs represented
Joubtful debts as on the 31st March, 1968. Out of the abovc amount, a
sum of Rs. 597 lakhs has been recovered/adjusted during the year
1968-69. In some cases-legal proceedings have becn instituted to recover
the dues.

The position has since improved and the percentage of debts to sales
has come down as will be scen from the following statistics :-—

Rs. Ciores

Ycar Dcbis Sales Pacntoge
21-3-67 . . 27°8 1015 27°,
31-3-68 AR 33°3 141°2 22%,
%"3% . . 32°8 1672 20°,,

[Min. of F. T. & S. O.M. 24(3)/69-ST., dated the 29th October 1969.]

Recommendation (Serial No. 35)

The Committce appreciate the efforts of the Corporation to improve its
financial position by issue of bonus shares and by capitalising reserves.
The Corporation have been able to cnhance the percentage of dividend
from 10 per cent to 15 per cent in 1967-68 and has declared interim
dividends 1n current year, which are welcome features. The Committec
hope the Corporation's financial position will continue to improve.

|Paragraph No. 11.16.]

Reply of Government
The financial position of the Corporation has shown further improve-
ment in the year 1968-69. The net profit before tax for this year was
Rs. 12-09 crores as against Rs. 7-66 crores for the previous ‘zar. The

Corporation has also paid dividend @ 20 per cent for 196807 - against
15 per cent paid for 1967-08.

{Min. of F. T. & S. O.M_ 24(3)'69-ST.. dated the 29th October 1969.]



CHAPTER 1IN
KRECOMMENDATIONS WHICH 'THE!COMMI'TT_EE DO NOT DESIRE
TO PURSUE IN VIEW OF THE GOVERNMENT'S REPLY:

-Recommendation (Serial Neo. §)

The Committec note that the imports from East European countrics
have increased from Rs. 46,19 lakhs in 1965-66 to Rs. 115,83 lakhs in
1967-68 and exports to those countrics have gone down from Rs. 30,99
lakhs in 1966-67 to Rs. 23,57 lakhs in 1967-68. The Committce feel
that this sudden sctback in STC's trading activity with East European
countrics has produced considerable imbalance in the imports and exporis
and deserves prompt investigation by the Corporation. More vigorous. and
concerted efforts are needed on the part of STC to increase Indian exports
to East Europcan countries and also to explorc new markets in that area
for the varipus, semi-manufactured and manufacturcd Indian goods. The
Committee ﬂggcst that the Corporation should ensure that the countr)
obtains the appropriate price for its exports and does not have to pay higher
price tor imports from East European countrics.

They appreciate the setting up of a ‘Buying Committee’ for the purposc
ol taking decision in respect of purchases of the Corporation with reference
to available resources, price. timing, etc., and hope that this Committee
would also ensurc that the country gets best price for exports and makes
purchases of standard quality and specifications at the most competitive
rates. :

[Paragraphs 3.35 and 3 .36.1
‘ Reply of Government

The figures of imports and exports in the first sentence of the recom:
mendation represent the total imports and exports of the STC. Exports
of the Curporation to East European countries alone during 1967-68 and
1968-69 were valucd at Rs. 10°31 crores and Rs. 13-52 crores. respectively
and thus experts in the year 1968-69 showed an increase of Rs! 3-21
crores over the exports in the previous year. The Corporation is constantiy
looking for and exploring new markets for Indian goods in the East
European countries for various semi-manufactured and manufactured
goods.  As a result of the intensive efforts made by it. it has been possi-
ble for it to introduce a number of new items in this market. In GDR.
the STC has been able 10 introduce items like batteries. torches. radia-
tor valves and fittings. machine tools. wire ropes and hand knitting machin-

20
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o>, In Czechoslovakia, Polund and Hungary, the STC has been success-
il in introducing HMT machines, sanitary fittings and dry batteries. In
Bulgaria. wirce ropes. and in the USSR, wire ropes, machine toels, refrigera-
wars and hand tools have been introduced.  Besides, the Corporation has
~ecured an order for the export of 1000 wagons valued at Rs. 5-08 crores
o Hungary and expects to get turther orders for export of rolling stock to
Fast Germany, Poland and Czechoslovakia. Consumer items like vacuum
dasks  sports goods and paper, valued at about Rs. 69 lakhs, are also
ikelv 1o be cxported to East Europear countries during the current year.

The STC has set up a Management Services Division (International
Trade Department) to make a thorough study of the items to be cxported
nd imported by the Corporation and it is hoped that the Buying
Committee of the Corporation. in collaboration wih its Intcrnational Trade
Department, will achieve the objective of ensuring that appropriate price
15 obtained for its exports and that we do not have to pay higher prices
‘or the imports.

IMin. ofF. T. & S. O.M. 24(3)'69-ST.. dated the 29th October 1969.]

Further information Called for by the Committce

Figures shown in the recommendations may be checked again and a
ractual note giving the correct figures may be furnished for the considera-
fion of the Committee.

Further reply of Government

The crror in figures of imports and exports shown in the recommen-
dations (S. No. 5) could not be detected at the time the report was sent
10 this Ministry for factual verification before it was presented to the
Lok Sabha due to oversight.

The figures of imports and exports handled by the STC from 1965-66
10 1968-69 and imports from and export to the East European countries
ire as follows:

Total Imports and Exports by the STC
Imporis  Exports

{Crores 0" Rs.) (Crores of

Rs.)
(yh5-(6 - 462 13°71
1uh5.67 679 31:C
)37-68 | 236

e PARLIAMENT LIBRARY
#3333 (Libra-y & R-f renae Sedethed ~ 4°°5
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Imports 01 Exports 10 East European Couniries

Enpoits  Exports
{Crores of ‘Crares o

| R<) ° Rs)
1065-66 11-34 12;)-9:»
18 5-67 2612 35 4C
196 7-68 36°58 10°31
1068-6¢

3488 30§
[Min. of F.T. & S., O.M. No. ’4(3}/69-81.. dated 29th October l‘)t‘i‘) 1

&
Recommendation (Scrial No. 20)

The Comniitice rote that  the Corporation is  functioning a5 an
imermediary licencing agency with a view to control distribution of goods
at fair and reasonable prices. The role played by the Corporation in
actual practice should not stand in the way of speedy clearance of goods
and their distribution and lead to excessive profits. The committee there-
fore suggest that instead of cngaging in indirect trade as an  interme-
cliary agency, the Corporation should enlarge its own independent channel
of trade and allow the small traders to carry on independéntly.

(Paragraph No. n.11

Reply of Government
The reconmmendation has been noted.

In regard to engincering goods. the role played by the Coiporation in
indirect imports handled though its buciness associntes does not stand in
the way of speedy clearanct of goods and their distnibution and: does rot
lead to excessive profits.. The State Trading Corporation is, howcver.
endeavouring to enlarge its activities of direct imports to  the extent
possible,

In the case of raw materials and other commoditics the Corporation
generally relcases the imported items to the actual users directly by endors-
ing the shipping documents in their favour and thus avoid any intcrmediary.
But where goods are released through distributors or assoviations, thorough
control is kept on the distribution arrangements. The Corporation alse
ensures that the distributing agency is fully experienced in the line.  The
gouds are released by these agencies on the specific recommendaticns of
the competent nuthorities like the D. G.T.D.. Chief Controller of Tmports
& Exports. Director of Industiies cte.  In the case of cinemator” aphic fitms
the distribution i done through the Indian Motion Pictures Export Corpo-
ration.



23

Imports of chemicals are arranged by the S.T.C. directly against import
boences issued in its f.woun and distribution is done departmentally in a
number of cases.

[Min. of FT & S. O.M. No. 24(3),69-ST. dated 29th October. 1969.]

Recommendation (Serial No. 22)

The Commitice regret that the price support operations fl.cmon grass
cil, jute, 1obacco cte.) were entrusted to the Corporation for which it was
neither 2quinped nor had the requisite cxperience. This was one of the
fields  where Government  had becn cxpt;nmcnun-' through an ad hoc
Organisation like STC. The C Orpomtmn not only sulfered” heavy loss
Rs. 63.40 lakhs on lemon grass oil und cotton) in those operations but
also failed to give satisfactory service to the trade.

(Paragraph No. 7.6)

Reply of Government

The matler is being examined and a ‘urth‘.r reply  will be submitted to
the Committee as early as possible.
[Min. of F.T. & S., O.M. No. 24(3)/69-ST.. dated 24-11-69]

Final Reply of Government

'The price <uppert operations have been  undertaken in respect of
commoditics which are valmable cxport carners or constitute rave material
tor export industries.  The need for price support operations arose becausc:
of sudden decline in export demand in forcign markets. accumulation of
stocks with growers and sudden fall in internal prices. ' In order that this
may not act as disincentive in maintaining production at optimum level.
the State Trading Corporation which has exort promotion as onc of its
important functions had been cntrusted with the price support operations.
The STC undertook such operation in tespect of lemongras- cil, jute
tobacco etc. and though the Corporation suffered losscs in the beginning.
it was able to stabilise prices and to make profits later. The main objec-
tive of ensuring minimum economic price to the grower/producer was
achieved through these operations.

[Min. of F.T. & S., O.M. No. 24(3)/69-ST.. dated 29th October 1969.]
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RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF
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COMMITTEE ‘
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CHAPTER V

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES
OF GOVERNMENT ARE STILL AWAITED

Recommendation (Serial No. 15)

The Committee are unhappy to note that simultaneous import of
muriate of Potash by two Government agencies without proper co-ordina-
tion led to heavy accumulation (1.90 lakhs tons) of the ‘items value at
Rs. 7:60 crores besides storage expenses. They regret that the Ministry
of Food and Agriculture did not curtail its imports in spite of representa-
tions made by STC about the accumulation of stocks.

The Committee hope that the decision to import through one agency,
namely STC, and with introduction of Appraisal System for demand eva-
luation evolved by the Corporation will obviate unnecessary accumulation
and avoid such a situation in future.

[Paragraph 3.115, 3.116.]

Reply of Government

The matter is being examined in consultation with the Department of
Agriculture and the State Trading Corporation and a further reply will be
submitted to the Committee as early as possible.

(Min. of F.T. & S., O-M. No. 24(3)/69-ST., dated 29-10-1969.]

Further Reply of Government

The arrangements for further imports of muriate of Potash have since
been considered at a meeting held in the Ministry of Food and Agriculture
in July, 1969 under the Chairmanship of the Secretary of that Ministry
and it was decided that the S.T.C. and the Indian Potash Supply Agency
should be entrusted with the entire distribution of muriate of potash and
imports by the Ministry of Food and Agriculture should alsc be handled
by the S.T.C. and the Indian”Potash Supply Agency. Import by a single
agency should obviate any under accumulation of stocks in the future.

As regards the lack of co-ordination which led to accumulation of
stocks in the past, a further note will be submitted in consultation with
the Department of Agriculture.

[Min. of F.T., O-M. No. 24(3)/69-ST., dated 24-11-1969]
25
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Recommendation (Serial No. 26)

The Commitiee understand that the recommendations of the Reviewing
Committee, on the pricing policy are still awaited. They hope that the
Reviewing Committee would give its best attention to this subject and
formulate its opinion as carly as possible. It need hardly be stressed that

on the pricing policy depends the result of the trading activities of the
Corporation.

(Paragraph No. 8.3)

Reply of Gevernment

The Reviewing Committee on State Trading Corporation has submitted
their report. The Committee has made certain recommendations regarding
the STC’s pricing policy which are under Government’s consideration.

[Min. of F.T. & S., O.M. No. 24(3)/69-ST., 29-10-1969].

Further Reply of Government

" The Report of the S.T.C. Review Committee is still under Government’s
consideration.

[Min. of F.T. O.M. No. 24(3)/69-ST, dated 24-11-69].

Recommendation (Serial Ne. 29)

The Committee arc happy that the Government have taken such uzgent
steps to assess the functioning of the Corporation with a view to reorganise
its activities and its organisational set-up and hope that the Reviewing
Committee will produce very fruitful results.

(Paragraph No. 10.11)

Reply of Government

The recommeadation is noted. The final report of the Reviewing
Committee has been received by the Government and is under examination.

{Min. of F.T. & S. O.M. No. 24(3)/69-ST, dated 29-10-69].

Further Reply of Govermment

The report of the Review Committee is still under Governments’
consideration.

[Min. of F.T. U.O. No. 24(3)/69-ST, dated 24-11-68].
Recommendation (Serial No. 34)
The Committee suggest that the. Ministry of Foreign Trade and Supply

should have a Celj for undertaking a meaningful analysis of the periodical
reports which are roceived from the public undertakings under their charge
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with a view to focus attention on significant developments requiring Gov-
ernment direction. This would enable Ministry to keep not only contem-
poranious watch over the working of the undertakings, but also initiate
corrective action, where called for.

(Paragraph No. 11.14)

Reply of Government
The recommendation is noted. At present, the performance and
periodical reports of the public undertakings are watched by the Ministry
through its concerned branches. The question of setting up a Cell
as recommended by the Committee is under examination.

[Min. of F.T. & S. O.M. No. 24(3)/69-ST., dated 29-10-69.]
Further reply of Govermment

The State Trading and Barter Deals Section of the Ministry deals with
the work relating to the State Trading Corporation and its subsidiaries,
(viz. Handicrafts and Handlooms Exports Corporation and Indian Motion
Pictures Export Corporation) and the Minerals and Metals Trading
Corporation.  Similarly, the work relating to the National Textile Cor-
poration is looked after by the Textile (G) Section and the work relating
to the Export Credit and Guarantee Corporation by the EAC Section.
These Sections are responsible for the analysis of the periodical reports of
the, public undertakings under their charge.

The question of strengthening these Sections to enable them to undertake
this work more effectively, as recommended by the Committee, is currently
under examination.

[Min. of Foreign Trade O.M. No. 24(3)/69-ST., dated 24-11-69.]

M. B. RANA,
New DELHI;
December 15, 1969 . Chairman,
Agrahyana 24, 1891 (S) Committee on Public Undertakings.




APPENDIX
(Vide para § of Introduction)

Analysis of the action taken by Government on the recommendations

contained in the Fifty-first Report of the Committee on Public Undertakings
(Fourth Lok Sabha).

I.  Total number of recommendations 35

II.  Recommendations that have been accepted by Govern-
ment (vide recommendations at Sl. Nos. 1, 2, 3, 4,
6, 7, 8,9, 10, 11, 12, 13, 14, 16, 17, 18, 19, 2I, 23,
24 25, 27,28,30,31,33,33and 35)

Number . 28
Percentage to Total . 80%,
III. Recommendations which the Committee do not desire to
pursue in view of Government’s reply (vide recom-
mendations at Sl. Nos. §, 20 & 22) .
Number . . 3
Percentage to total 8:57%

IV. Recommendations in respect of which final replies of
Government have not been accepted by the Com-

mittee.
Number . . Nil
Percentage to total . . Nil

V. Recommendations in respect of which final replies of
Government are still awaited (vide S1. Nos. 1 5, 26,

29, & 34)
Number 4
Percentage to total 11°43%
28
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Si Name of Agent Agency Sl Name of Agent en
No, R No., Agﬂoq
DELHI 33. Oxford Book & 68
. Company, Scindia House,
24. Jain Book Agenc , Con- 11 ~onnsught  Place, New
naught Place, New Delhi. Delhi-1,
2%, Smt Namin & Soms, 141, 3 34. People’s Publishing H 76
Mohd- Ali Bssar, Mori Rani IhanuRoad New
ate, Delhi. Delhi,
The United Book Agency.
26. Atma Ram & Sons, Kash- g * 48, Amsit Kaur Market, 5
mere Gate, Delhi-6. shar Ganj, New Ddln.
A others, 36. Hind Book House, 82,
Tk e et 1 ,Janpath, New Delhi. 9
. Bookwell, 4, Sant Naran. 96
a8. The Central News > 1y 37 kari Colon Kin
23/90, Conmmh sway
New Dethi. Camp, Deﬂ{n
MANIPUR
29. The English Book Store, 20
L, Sonnaught Circus, 38 Shri N. Chaobs Singh, 77
w 1. News Agent, Ramlal Paul
High School Annexe,
30. Lakshmi Book Store, 42, 23 Imphal.
Municipal Market, Janpath,
New Dethi. AGENTS IN FOREIGN
COUNTRIES
31. Bahree Brothers, 188, Laj- 27
patrai Market, Delhi-5 . 39. The Secretary, Embhlh- 99
ment The
32. 66 High COmmimon of India,

Book
l.parwaym |IK DGE:'OI Bagh,
New D

‘India House’, Aldwych.
LONDON WC.—-:




© 1969 By LOK SABHA SECRETARIAT.

®urtisHED UNDER RuLk 382 or THE RULES OF PROCEDURE AND Cownvc-rm
Bosoeess ¢ Lox Sasea (Frrre EDITION) AND PRINTED BY THE GENERAL
lunclu.Gommmor INnza PrEss. MiNT0 RoAp. Nrw Dmumn

-




	002
	003
	004
	006
	008
	010
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041

